CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BEWNCH
0A No.899/9%8 .

New Delhi s this the <% day of September,2000;
HONTBLE MR.S.R.ADIGE,VICE CHAIRMAN(A).

HON'BLE DR.AJVEDAVAL LT,MENBER (3)

5.NMisra iy

R/o 24~8, Railuvay Colony,
Tilak Bridgey

New Del hi ot

working in RCT,
2=Rajpur Road,
Delhi-54 eosessfpplicants

(By Adwcate: Shri Neeraj Shekhar)
Varsus

Chaimman,

Rafluay Claims Tribunal ‘g
2,Rajpur Road,

Del hi=54

2., Registrar,
RCT,
2-Rajpur Roady,
Delhi~-

3. AdleRegistrafﬁ
RCT,
2=Rajpur Road,

Delhi-54 sessessRESDONDEN S,

(By Advocate: Shri R.L.Dhauan)

ORDER

M, S.RaAdige,YC(AY) s

Heard both sides,!

2 Admittedly, won being selected by Notice
dated 471,793 (Annexure~III) applicant joined duty

in the Railway Claims Tribunal as 0,5.IT (%;TGDD-ZGGC}
on 15,11,93 vide Notice dated 16.11,93 (Annexure=IV),
Applicant himself does not deny that thereafter,

upon repatriation of a Court Mastemw to his parent

depa@rtment, apnlicant was called upon to wark as

2%



- 2 -

Court Masier (%,1600-2660) against the vacant
post of Court Master, by order dated 1755,:195

(annexure~y) .

3l Pursuant to the 5th pay Commission's
recommenda tion, the pay scale of the postof 05 II
was revised to R.'5500=9000 w, esf. 157,196 1 Houwever
the pay scale of the post of Court Master was

revised to Rs.'5000=8D00,:

4.7 Applicant is legally en’c,itled to the pay
scale of the post he has worked against ] He himself
in his representation dated 9;i1.598 (Annexure-’-UI)‘
states that he has worked as Court Master when the
5th pay Commission—is recommendatiohs came into
effectsd Under the circunstance, respondents cannot
be said to have acted illegally or arbitrarily in o
paying applicént in the scale of Rs,i5000-8000 for

the period he worked as Court Méster in Railuay

Claims Teibunal +ill his repatriation to his parent

departmen ¢

5,! The OA is therefore disnissedd No wmsts,
WA L
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